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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD 

-. AT HYDERABAD 

R.P. No. 7 1/9 3 

in 

O.A. 421/92 

Between 	 - 

Ch. NarayanacharytiLu 

and 

Date of order: J'7) 	1993 

Applicant 

Jt.Secretary, Mm. of Defence, New Delhi-la 

Chief of Naval.Staff, DHO P0 New Delhi-il. 

Director of Civ. Personnel HO P0 New Delhi-li. 

Flag Officer Commanding-in-Chief, HO ENC Vizag-14 

Chief Staff Officer, HO ENC Visakhapatnam-14 

Captafti, R. Subbaiah; Cd.per & Per ENC, Vizag 

TVK Rao, SO(Civ) HO ENC, Viza-11 

TS Pawar, S0(CIv) HO ENC, Vizag 

Gopala K±ishna, SBI, Maharanipeta, Vizag-2 

10.BM, SBI, Maharanipeta, Vizag-2 

ll.Regional Manager, Region No.1, Viz8g_2 

12.The CDA(Pensions) Allahabad 

13.The AAO, CflA(Navy), Visakhapatnam-6 

Counsel for the Applicant - 	:: Partywin-Person 

Counsel for the respondents 	:; Mr NR Devraj 

CORAM 

HON'BLE SHRI A.B. GORTHI, MEMBER (ADMN) 

HON'BLE SHRI T. CHANDRASHEKHAJkA REDDY, MEMBER (cruaj- 

ORDER OF THE DIVISION BENCH DELIVERED BY HON'BLE 

SHRI T. CHANDRASEKHARA REDDY, MEMBER(JtJDL.) BY CIRCULATION 

This Review appLication is filed under Rule 17 

of the Central /-dniinistratjve Tribunal (Procedures)nules 

1987 to review our judgement dated 10.6.93 passed in 

OA 421/92. After going through the grounds raised in 



: 3 : 

Copy to:-- 

.1. Joint Secretary, Ministry of Defence, New Delhi-il. 

Chief of Naval Staff, OHO P0, New Delhi-il. 

Director of Civ. Personnel I-IQ P0 New Delhi-li. 

4, Flag Officer Commanding-in-Chief, HO ENC \iizag-14. 

Chief Staff Officer, HO (NC Visakhapatnam-14. 

- 	- 	

•1 

%. Regional Manager, Regi nNo4, \Iizag-20. 

The COA(Pensions) Allahabad, 

The MD, •COA(Navy),Uisakhapatnam_5. 

One copy to Sri.Ch. Naraythnacharyülü, a (Party-ih-erson), 
Eli Pallavja park, kancharaalem, p.c.tliaakhapatnarn-4. 

\So One copy to Sri. N.R.Devaraj 4  Sr. CCSC, CAT, Hyd. 
\S. One copy to Library, CAT, Hyd. 

\'t. One spare copy. 

Rsm/- 
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this Review Application, we proceed to decide this 	
\ 

Review application by circulationn as per Rule ]7(iii) 

of CAT Prpcedures Rules, 1987. 

2. 	OA 421/92 was filed by the applicant for a 

direction to the respondents to refund the sum of Rs. 

Rs. 14327-lOps together with interest; which was recovered 

by. the respondents towards dues from the applicant n 

to the Government and pass such other orders as may deem 

fi.t•.ándropr;in the ircumètances of the case. The 

.said Ok wp:s dismissd.. as per orderE of our judgement 

dated :1093. .. 	 . - 

lithis-Review aIicatioit is contended that 

relief oniSensionjaisoa 	rt of eñsion and no 

-. recovery of government dues can be mde. But, in our 

Judgement, we had held that the applicant is liable 

-to refund the said amount of Rs. 16,a82-10ps and that 

. the action of th respondents in withholding the said 

amount from the commuted value of pension is valid. 

We see no error apparent on the face of the record and 

hence this RP is liable to be dismissed and is accordingl) 

dismissed leaving the parties to bear their own costs. 

Member-(Judl.) 	 Member-(Admn) 

Dated: 	2993 
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